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Coal loading from Khaltipur
549. SHRI JYOTIRMOY BOSTJ:

Will the Minister of RAILWAYS 
be pleased to sate:

(a) the details of coal loading froni
(i) Khaltipur; (u) Old Malda; (lii) 
Eklakhi; (iv) Samsi; (v) Valuka

Road and (vi) Harishchandrspur in 
Eastern j North Eastern Railway since- 
January, 1980; and

(b) the details thereof with desti-
nation and dates?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): The information is-
being collected and will be placed on 
the table of the House.
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Implementation of Supreme Courts” 
Order

550. SHRI BASUDEB ACHARYAr 
Will the Minister of RAILWAYS be 
pleased to state:

(a) what steps Government have 
taken to implement the order of the 
Supreme Court passed on October 22,
1980 in Civil appeal No. 368 of 1978 
and special leave petition (Civil) No.. 
4232 of 1980 in regard to Railway 
Canteen emplyees; and

(b) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN); (a) and (b ). Official 
certified copy of the Judgement of the 
Supreme Court dated 22-10-80 in 
Civil appeal No. 368 of 1978—Union 
of India and others Vs. Jaggarao and 
others and Civil appeal No. of 19B0 
arising out of SLP (C) No. 4132 of 
1080—Railway Canteen Karamchari 
Association and others Vs. General 
Manager, Northern Railway and 
others, has been received in this office 
only on 16th December, 1980. The 
question regarding grant of benefits 
to the workers of the canteen<5 in the 
light of the Supreme Court judgement 
is being considered and all possible 
steps are being taken to expedite the 
decision in this*ease. '  * '




